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Order
Hoand Mo lLamnmedt Comsehs,
The applicant in ths OA has filad this application
praying for reviswing tha order dt.27.9,99 passed in 0A,948/99.
8y tha 9aid order the application filad by ths applicant came

to be dismissed.

247 Now at the time of hearing the application for revieu

the learnsd counsel fPor the applicantssubmitted that the
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applicants had besn working in tha department and that the
department was about fill-up the ED posts by outsiders.
They had submitted a represantation to consider their casas

and on their failure they had approached the Tribumnal,

J. The lesarnmed counsel for the applicant; submits that
in 0A.1026/99 the Tribunal directed the respondent authorities
to put up the respresentations of the applicants therein to
the appropriate authority for consideration and to issue e

suitable reply to ths applicants therein,

4, Raelying upon the decision in the said 0A, the learned
Counsel for the applicants submits that a similar direction

may be given to ths respondants to consider the representations.
He had stated in the OA thay had made representations ard

they were still to be disposed of.

De The learred counsel for the Respondents submits that
the applicants have been working as substitutes. The proper
Respondent authority may consider the representations as par
the rules and giueféuitabla faply bearing in mind the status
of the applicants as substitutes. Reply to bs given to the
applicantsiué%h-tbie—ma&ééﬁéﬁ&iﬂ:& Till such time the
respondants shall maintain status-quo as to the motification

dated 26.5,99 if they have not already processed.

6. R.A. is allousd to this extent.
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Dated: 29th March, 2000
"SA* (Dictated in the opan court)

'2" OP.
B.S5.Jai Parameshwar) .
Member (Judl.)
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